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IN THE CENTRAL, ADMINISTRATIVE TRIBUNAL HYDERA2AD BENCH AT HYDEPABAD 

O.A..NO. 	• ç-9'L/93 

tween: 
Date o Order: 6/7-93 

I' 

Divitional F.aiit'ay Manager, (DG) 
- South Central Railway, Secunderabad, 

PrrrTnncnt T.!Qy  Inc-"ctor (con) 
S.C.Rly, Secunderabad. 

chiefi Signs-i Inspector, 
Signal & Telecormiunication Department, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

i 

2. Presiding Officer, Labour Court, 
Narayanaguda, A..P.Hyderabad.- 

Respondents. 

For the ApplicantsL Nr.N.i:..Devraj, SC for Rlys. 

For the Respondents: 

cORAMI 
THE RON' FiLE MR. JUSTICE V.NEELAESU RAO VICE CHAIRMAN 

AND 

THE HON' BLE NIL P .TTIRUVENGAJ1N : tLENBEY:( ADr'flq) 

The Tribunal made the following Order:- 

Admit, The operation of the order dated 11-3-2 

in C.M.P..Wo. 	'2- 	 èuspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6,9.93. 	 t 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent way InSpector (Con) sC.1y. Secunderabad. 
The Chief Signal Inspector, Signal & Telecorrmunication-
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, 1-ty6erabad. 
One copy to Mr1N.R.Devraj, SC for Rlys. CAT.Hyd. 
One copy to Nfl 	*. 
One spare copy. 	 - 
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C. 
TYPED BY 	 COMPJRED BY 

CHEcn BY 	 APPROVED BY 

IN THE cr;rrpPj4  ;D'JWISTW?TE TEIBUNIL 
HYDER1\BAD BENCH AT HYDERABAD 

THE HON' BLE Mn. 3JTJSTICE V .NEELADRI RAO 
VICE CHZIRMAN 

AND 

THE HONtBLE MR.JA.B.GORTY ; MEMEER(AD) 

ANZ 

THE HON'BLE NR .f . C}WiDPAsEgJ-J REDDY 
MEMBER(J) 

AND 

THE HON!BLE MR.P.T.TIRWENGAD ZM(A) 

Dated ; • 7  7 /._1993 

ORDER/JUMEi>iT: 

Mn- ------€----_ 

.11) — 

O.A.No•  

Admitted and Thterim directions 
issued 

A1lcJed 

Disp\sed of ith directions 

Di sm i $ e d 

Disrnised as withdrawn 

Distnised for default. 
 

Rejec4ed/ Ordered  
No ord r as to costs. 




